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CENTRAL ADMINISTTIVE TPJBUN 
GU TIBENCH.GU,J . TI 5 

ORIGINAL APPLICATION N, 3-01 -vv 
pl, • 4 . • 	• 	1-LICNif 

versus. 

Union of India &ors 
• , • • • • . . Respondents 

FOR THE PLIC;.NT(s) /'% 	C ' VQ 1 f p 

FOR THE RES FOND Nr (s) 

	

• 	 4Vv -eZ, 

	

- 	- 	....LE_ - - - _UBTojJ - 

	

lSrn 	 tie) 

fi 
for P. ',-/ 
Vide I'()/

ted  

	

Dated ZnD 	2.11 .00 present : The Hon 'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

By this application the applicant 

has assailed the order of his transfer 

and posting at DJA as ASM on his existing 

j) 	

• • 
	pay and scale. 	F 

1' 	 Heard Mr D.C.Borah, learned counsel 

for the applicant and Mr J.t.Sarkar, 

• learned Railway standing counsel for the 
F 

 respondents. Mr Borah, learned counsel 

for the app lic ant ubmi t ted that as per 
I 

	

	 the policy guidelines pertaining to 

transfer the applicant who Is not holding 

	

e3N 	
a sensitive post and only working as 

Cabin Station Master should not have been 

disturbed. Mr Borah further submitted 

that as per' the Railway guidelines the 

respondents ought' to have taken note of 

posting of his wife ?Mrs Seerna Chakraborty 

at the same station who is now working 

in Pandu Post Office.. Mr Borah in support 

contd. .2 
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of his contention referred to the. 

office Circular regarding'Mid-sessiori 

transfer relating to children of the 

Railways. Mr J.L.Sarkar,learned Rail- 1 
way standing counsel on the other 

hand submitted that these are only 

uidelines and these are not mandatory I 
in character. Mr Sarkar further submi-

tted that the Railway circular mentioned 

at Anneo.zre-H of the application does 

not preclude the respondent authorities 

from transferring such person. 

The applicant has already submitted 

abéo representations on 21.7 • 2000 

69.2000 and the.last. one on 140.2000. 

TIje grievance of the applicant are 

rquired .o be looked into and accor-

digly a direction is issued upon the 

a*licantto make a fresh representation 

narating. all the material facts and 

submitting his contentions before the 

Diyi.sional Railway Manager(p), Lumding 

within two weeks from tod:ay. If such 

re4resentation is made the respondents 

aro directed to consider the sane and 

pads a reasoned order as.early as 

poésible. Till completion of the caf ore-

saeejc4. s 	ie Impugned tzaner 

orrLshall not be given effect to In-

sofr as it re lates to the applIcant. 

The app.ication is accordingly 

disosed of. No order as to costs. 

• 

0 	
Vice-ChaIrman 
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IN THE CWRT OF THE _NTFAL ADMINISTRATIVE TRII3JNAL 

WWAHATI_NQi 

(An Application Under Section. 19 of the Administrative 

Thibunal Act,1985) 

k No. ¶? Of2QQ 

1' 	 &i hash (1 akr ab arty 	 .. . APPLICANT 

Vs- 

Union of India &.Others 	...RESPONENTS 

INDEX 

Sb NO. Particulars._of do cume 	rel led u2on Page No 

.1. Application . 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 

2 Annexure - 'A' Transfer Order.;.;.  

• 	 3 Annexure •- 'B' Representation. 	. 	. 	. 	. 	.,. 

4 Annexure - 'C' - 	do 	- 	. 	., 	. 	.• 	 ,. 	

.. 

I9 
5 Annexure - - 	do 	- 	• 4, 	•, 	•, 	•. 

6 Annexure - 'B' Certificate as to wife's ... 

employment 

7 Annexure - 'F' Certificate as to son's .... 

study. 

8 Annexure - 'G' Certificate 	S to mother's .. 

illness 

9 Mnexure -. 'H' Standing instructions 

issued by the Railway 

Authority. 

10 Ann eur e - 'I' - 	do 	•. 	. 	. 	. 	. 	... - 

Contd.... 2 
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SLNo., Particulasof documents reliedjp 	PaqN 

U 	Annexure - '3' Hon'ble 	T.of I  ..... 	c3q-40 
Giwahati Benchcopy of 

order. 
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Date of filing: 
6/JO 

Date of Receipt by 

Post: 

Registration No. 
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IN 	 CENTRAL  

(AnApplication Under Seion 19 of the Mninistrative 

TriIna1ACt,1985) 

A.. No. 2~ - 

	
of 2000 

Sri &hash •Chakrabarty 

Son of Late Ghitta Ranjan Chakrabarty 

Resident of Railway Quarter No.D '40E 

Rest Carnp,P.3 Pandu,Qwahati : 12 

P.S. Jalukbari. 
APPLICANT 

- VERSJS - 

1. The Uhion of India 

represented by the General Manager, 

N. F. Railway,MaligaOfl 

2., The Chief Operating Railway Manager. 

N. F. Railway,MaligaOn. 

3. The Q-iief personal Off icer,NL 

N. F. Railway,MaligaOfl. 	- 

4,, Divisional Railway Mag.ager( P), 

N. F. Railway, Lumding 

5, Sr. Divisional Operating Manager, 

N. F. Railway,Lumdiflg 

6. Sr.Divisional personal Officer, 

N. F..Railway,Lumdir)9. 

RESPONDENTS 

Coritd.... 2 
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DETAILS OF APPLICATICN 
0 	 - 

k Particulars of the cders against_whichthe 4 
The application is directed against the 

order No.'392O-ASW/P VIII(T).(TR) dt.5..7..2000 issued 

under the order of the Divisional Railway Manager(P), 

Lumding in pursuance of which the applicant. is trans 

f erred from Pandu to DJA, a railway Station situated in 

the Hill Section of Lumding- Baclarpur Railway line. 

Non disposal of the applicant's several 

representations suhnitted against the aforesaid orders, 

before concerned competent authorities under 	Railway. 

2. Jurisdiction of the Trib..rnal : 

The applicant declares that the subject 

matter of the order as mentioned above against which 

he wants redressal is within the jurisdiction of the 

Tribonal. 

2. Limitation : 

The. applicant further declares that the 

application is within the limitation period prescribed 

in Section 21 of the Administrative Tribunal Act,198 

Contd..... 3 



4.FactsoftheCaSe: 	

V 	4 
The petitioner most respectfully state: 

.4 	 That the applicant was originally appointed 

/ as Assistant Station Master in the year 1984 

That the applicant joined as Assistant Station 

Master,Cabin,at New Giwahati Railway Station on 10.7.84. 

• V 	 That the applicant was promoted to Sr. Asstt. 

Master in the year 1993 and was posted at Cabin of Pa. du 

Railway Station in which post he is still working as Sr. 

Assistant Sttion Master. The petitioner since joining 

in the Railway Department has been discharging his duties 

with complete dedication and to the best stisf action of 

all without any blemish or stigma 

That the applicant,vide an order No.,'39-20 

ASIvVPVIII(T)(TR) dt.5.V7..2000 issued for and on behalf 

of Divisional Railway Manager( p) , N. F. Railway, Lumding, had 

been transferred in the same capacity to Dautahaja(DJA) 

Railway Station in the Hill Section of Lumding-Badarpur 

Railway line. 	
...MneXure 'A' 

That prior to this order of transfer the 

applicant had been intimated nothing about this impending V  

transfer. 	V 	

V • 

Contd.... • 4 
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That the applicant was stunned at getting 
"0 

this sudden and unexpected transfer order which caine to 

him as a 'Bolt from the Blue'., 

' 	That thereafter,the applicant had submitted 

representations in appeal form specifying all the 

difficulties and inconveniences because of this transfer 

order to all levels of competent' authorities of N.F., 

Railways right from the Divisional Railway Manager (P), 

N. F.Railways,Lumding to the General Manager,N. F. Railways, 

Maligaon. 	' 

Annexure'B' : A peal before Divisional 
• 	 Railway Manager( P),N. F.,Rly, 

Lumding. dt. 21. 7. 2000.. 

________ : To Sr. 110, A. N. F., 

Railway,Lumdi'ng. dt.6. 9. 2000. 

Mnexure_,j : To General Manager, 
N. F. Railway,Maligaon. 
dt.l2.l0.2000. 

80 	 That the applicant had to suffer what great 

difficulties and irreparable loss in the face of the 

transfer order j# had been very politely and humbly placed 

before the concerned competent authority in the above 

mentioned appeal petitions for their kind consideration 

and favourable order that 

(a) 	The wife.of the applicant who is the mother 

of one minor child is also working as Postal Assistant, 

Gontd.. ...5 



posted at Maligaon Railway Head Jarter S?o.st Office 
under the Govt.. of India, in P & T Dep artrnent. 

Annexur e 	: Certificate to this 
effect. 

(b) 	The onLy son of the petitioner,Master Surnit 

Chakrabarty is continuing his studies at Keridriya .dyalay 

in Glass-.VI (Six) located atMaligaon.That also,as there 

is no Indriya Bidyalaya at the Station to which the 

petitioner has been transferred,the study of his only son 

will be severely disturbed resulting a serious dislocation 

of further studies., 

Annexure'F' : Certificate of 
concerned school., 

(d) 	The seventy five years old widow motherwho 

is completely dependent on the petitioner,is a serious 

patient of Heart disease and Hypertension and had to be 

under constant medical treatment including periodical 

check..up and monitoring, by her family members. In this 

'event of this impending transfer order,the old mother 

of the petitioner had to suffer a severe bolt as there 

is no such medical facilities of treatment for such a 

dreaded disease at the Station to which the petitioner,  

has been transferred to, and an imminent end of her life 

may come at any moment. 

'G' : Medical certificate to 
this effect.., 

- 	 Contd.....6 



(d) 	That the petitioner most respectfully ,  states 

that the impugned transfer order was issued with malafide 

intention of appea'ing someone at the behest of some 

vested interests that he being a senior one had been 

transferred out leaving aside other juniors in the same 

Station as had been clearly pointed out in the petitioner's 

repeated representations before the concerned authority. 

90 	 That, 16 (sixteen) Railway employees including 

the petitioner w ho topped the list were dealt with by the 

above mentioned impugned orderNo. E/30..20AS!4/PVIII(I)(TR) 

dt.5.7.2000.Bt this petition is directed against the 

portion of the aforesaid order involving the petitioner's 

transfer only. 

b 

5,, &ounds of Relief with 1e94_provisions: 

L 	 The impugned order inflicting transfer of 

the petitioner from his present place of posting in the 

Cabin of Pandu Railway Station to a far of f and remote 

place,a tiny station in the Hill Section of Lumdlng — 

Badarpur Railway line,which is devdid of required 

facilities of pulling up a family life alongwith devoted 

and committed service to the Railway Department,has been 

issued without any human consideration and seemed to 

have been issued with an ulterior motive of mal afide and 

extraneous consideration and is liable to be set aside. 

Contd.. .. 7 
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2.. 	 The impugned transfer order has been issued 

in complete violation of the instructions issued under 

Memo NO.E(NG)J/2000/TB/17 dt.New Delhi. the 26th June, 

2000 by the Ministry of Railway Departmerrt,GOVt..Of India 

(Railway Board)., 
Annexure - 'H' 

and also,the instruction issued under Memo 

No.E(NG)ii/77/TW21 dt. 10.6.77. 
Annexure 

According to the above mentioned instructions 

issued in respect of effecting periodical transfer which 

in genera]. is 4(f our) years can be effected only in case 

of Railway employees as had been clearly shown in the 

insttuctions 	!L.i'1 wherein at page 5 jcle=ly of 

Annexure— I clearly and unambigously stated that Station 

Masters, As st. St at ion Masters etc. wor king in the Cabin 

are out of the list of employees which are subjected to 

periodical transfer A. e. S,Ms. ,ASMss are note succemtO 

be transferred under such periodical transfer.. 

As the petitioner who was born as .S.J& 

in the Cabin and till date he is working in the Cabin 

of the pandu Railway Station,the impugned transfer order, 

transferring him to a remote and far—off place is in 

complete violation of established instructions of the 

Govt.. of India in Railway Dep artment and shall be liable 

to be quashed. 

Further,eVefl though,there is provisiOfl for 

periodical transfer of certain categories of Railway 

Contc3.. ...8 



employees,instructions issued under (i)(b) of Para 4 

of Annexure - 'H' which reads as follows : 

"(b) In order to avoid large scale disloca... 

tion in case of this category of staff,periodical 

transfer may,as far as possible,be effected without 

involving a change of residence of the staff concerned, 

so long as fundamental objectives of such transfers can 

be achieved by transferring such staff to a different 

location in the same Station or to a different Station 

in the same urban agglomeration.4' 

Inspite of such clear and emphatic 

iristruction,the concerned authority has issued the 

impugned transfer order in complete disregard to the 

instructions with ultior motive of malign and causing 

unnecessary harassment and inconvenience to the petitioner 

which shall be liable to be quashe, 

6., 	 The impugned transfer order has been issued 

denying the princAM 	of wife and husband" at 

same StatiOn,in such a way to enable thern,lead a normal 

family life including thildren's education and other 

welfare matters relating to family including.Health and 

Medical cae,as has been issued under several memos 

by the Railway Ministry in this regard.As such,this 

impugned order,issued purely on whims and capracious 

motive of the authority concerned is liable to be set 

aside. 	 - 
Coritc3......9 
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This impugned transfer order has also been 

issued in complete defiance of instructions regarding 

'Mid-Session transfer relating to childrens' study' and 

this impugned order be quashed outright., 

The ipugned transfer order has been issued 

with such a maligned,capraCiOuS discriminatory motive by 

the authority concerned that,they have not even considered 

the repeated appe al/represent at ions placed before them 

in which, the petitioner had,with utmost sincertty and 

politnéss,brought all facts relating to whatmagnitude of,  

difficulties and harassment he had to face in the face of 

this impugned transfer order. 

The concerned competent authority)  not only 

had taken a blunt view on the points raised by the 

petitioner in his several representations/appeals to 

the authority,suCh as : 

His wife is also working under a Department 

of the Govt. of India being posted at Railway Head Quarter 

Sub-POSt Office of N1 a F. Railway,MaligaOfl. 

His only son's continuing of further 

education,in Kendriya Vidyalaya at Maligaon,Shall be 

disloced, 

His nearly 75 yearS' old widowed mother 

who had none else to look after except the petitioner 

Contd... 00.10 
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is a Heart-Patient and is currently going on under 

active medical care at Maligaon,may have to face a 

situation like "Fish out of Water" had the petitioner 

be transferred away at this moment 

and the last but not the least that 

iv) Inspite of there are so many junior 

or Sr. A. So N6, are working in the Railway Station at 

pandu,the petitioner being the senior to them had been 

tranferred away., from that station to a tiny station 

at the Hill Section of the Lumding- Badarpur Railway 

line,which is devoid of such most essential and life 

saving facilities tolead a'cornfortable family life as 

mentioned in paras in 4.) to iii)' above 

A 
t also) 	taken an unsympathetic and 

harsh attitude in not considering the above mentioned 

genuine problems and difficulties in a humanitarian 

outlook., 

90, 	 The said impugned order passed without 

any consideration of facts and problems of the petitioner 

shall liable to be quashed. 1  

10. 	 It is su hm itt e d th at the 	'ble Ce ntr al 

Administrative Trib.inal,Gawahati Branchhai d recently 

passed an order keeping order of transfer in abeyance 

in Case No,28/2000 between, 

Contd.. ...li. 



Kamala Kanta Swargiary 

-Vs- 

Union of India & Others 

the copy of order of which is annexed as Arrnexure'J'., 

In this case,the Railway employee falls under category 

of transferable employees on periodical transfer,but,in 

the instant case,the petitioner is excluded from the 

categoryof transferable employees on periodical transfer 

as per instructions at Anriexure-'H'. 

11. 	Uhder the circumstances,as stated in the 

above mentioned paras,it is most humbly subnitted that 

the ij impugned transfer order was issued,is prima-f acie 

a case of abuse of discretion,àrbitrary,discriminatory 

and colourful exercise of powers vhich was issued in 

complete violation of specific instructions in this 

respect and as such it is a clear case of malafide and 

and which was issued in complete disregard to humanitarian 

ground shall be liable to be quashed., 

12., 	Further,the petitioner had not yet handed 

over k charge and he is still on sick-leave on medical 

ground. 

J, 	Further, also that the petitioner had not - 

received any pay and allowances since his time of gOing 

on sick-leave and as a result he had to suffer an immense 

financial crunch in order to pull up his day to day family 

affairs including meeting the expenditure of his school 

going minor child and also that of his rnothezstreatment. 

Contd...12 
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6.. Det ails of Remedies exhausted: 

: 

The applicant declares that he had availed 

of all the remedies under the relevant }ules and subnitted 

representations/appeals, to the concerned competent 

authority who had not only.disposed of the sane but 'also 

paid an unsympathetic and defiant attitude., 

7. Matters notpr evi ou sly I ii 	 endinq 
other Court 

The app.icant further,declares that he had 

not previously filed any appiication,Writ Petition or 

Suit regarding the matter of which this application has 

been made .bef ore any Gurt or any other authority or 

any other Bench of the Trthmal nor, any such application 

or Suit is pending, 

8,i Relief Souqht S 
 

In view of the abovementioned facts and 

circumstances,the applicant most respectfully prayed 

that Your Lordships would be graciously pleased to admit 

the applic'ation,is$ue notice calling upon the respondents 

to' show cause as to why the impugned transfer order 	" 

dated 5 ; 7.2000,Annexu' shall not be rescinded or' 

quashed and after cause or causes if any shown by the 

respondents,hearing the parties,the following relief maj' . 

kindly be granted. 

Contd....i13 
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a) 	 The portion of the iugned transfer order4 

No. W59_2o..A'PvIII(T)(m) dt., 7, 2000 which dealt 

with the transfer of the petitioner and which was issued 

with ulterior motive of malice,whims,arbitrariness and 

which also violateq all Standing Circulars/Instructions 

of the Govt.of India in judicial decisions and against the 

principle of humanity and also primfacie a malafide 

and colourable exercise of administrative power shall be 

set aside. 

h) 	And also prayed that such order or orders 

may be passed as deem fit and proper in the interest of 

justice,equity and fair play.; 

96 Interim Relief
, 
 : 

Pending final decision on the application, 

the applicant seeks the following interim reliet : 

a) 	The portion of the impugned transfer order 

No. /39-2O.AS1vl/PVIII(T)(Th). dL 5.7. 2000 transferring 

the applicant from the post of Sr. P. M,at Cabin of Pandu 

Railway Station to a remote and faroff tiny Railway 

Sttion,DJA located in the Hill Section of Lumding 

Bad arpur Section of N F. Railway in the sane capacity 

be graciously kept in abeyance. 

b.) 	 A direction may graciously be issued to the 

concerned authority ,  to pay the due pay and allowances of 

Contc3.,...14 



_14.. 

the petitioner for which the petitioner had been 

suffering during the perIod of his sick-leave., 

lO' 	 The application is being flied at the 

office of the Tribinal and the applicant undertakes to 

take all information from the office. 

IL, 	 Particulars_ofPostal Ceder filed in 

respect oication fee. 

Postal order 	. 2 5O3 112 O 

drawn in favour of Registrar,Central Administrative 

Tribinal,Qiwahati &anch L1 	QLk-' 

12., 	 List of enclosure 

L, Mnexure 'A' : Transfer order. 

2. Annexure -  : Appeal against transfer to DRM(p) 

3., Annexure  
: Appeal to Sr.DCM,Lumding. 

4, Annexure  
: 

Appeal to General Manager,NF Rly, 

Maligaon. 
• 	5. Annexure -  

: Certificate that wife is a 
• 

Central Govt.employee., 

6.. Annexure -  
: 

Certificate that the child is a 
student of Kendriya Vidyalaya.  

 Annexure - 'C'. 
: Medical Certificate that mother 

is a patieht., 
 Annexure -  

: Circular No.E(NG)1/2000/TP/17 

di.. 6.6. 2000. 
Annexure -  

: Circular NO. E(NG)J190/TB/46 
dt.8.9L, 

IOL Annexure -  
: Orders of the C.T.d,iwahati 

Bench - in Case No.28/2000.' 

GontcL...15 
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VERIFICATION 

I,Shri &ih ash Ghakrabarty, Son of Late Chitta 

Ranj an Qakrabarty,aged about 41 years working as Sr.,A SM.; 

in the Cabin of the Pandu Railway Station,now on sickleave 

do hereby verify that the contents of paras I to 4 are 

true. to my knowledge and belief and paras 5 to 9  are 

believed to be true on legal advice, and that I have not 

suppressed any material fact., 

• 	 _ 

Date 	 Signature of the 6MliCant 

P1 ace: 	 . 	 .. 	.: 
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. 1 	' 	

c1e 	5UO8UUO/ 
 

. 	 _ir;y 
 ~n sferred 	Ost 	: ixri as .?h4_9rI his existin 

k! 
n1 c]c4vLce vac1CY. 

- 	 - 	 - 

'. 2) 	si.Kas,//N 	inscale p 5Q L UU ( }/ Is :r&'y trans. 

td posted at BHZ as 	4 n his cxitiig 
c 	J 	

pay aid ca1 

vice vCanCy. 

3) 	Si.P 	Day,UR i/tGC in scale 4 5(OQ3UU0/ is hreby trs 

ferrec and 1nsted at RZ as Rc.1 
on his existing. pj and. 

a  . Cale vice vacncy ,  

•) 	Md,Imdad Ui ; 2.SGC In Cie 5QO8000/ is hrcby trs 
and scale 

ferc nd poste'çit PKB as 2SM on hi exicting ay  

vice vacaucy. 

• 5) 	Sri .P 	 in 	4 5QUU- 30UO/ is hereby 

trsfeTr 	nU )Osted at 	
as A4 on his existing pay. and 

ca1 viOr tCCY 

') 	Shri D,n 	Fc?.LPNOi!L sc3ië 	5OULj8UO0/- is heeby - 

ttti5T c3teC as i 	t/1M s ofico/CHY as R/1 on 

-- 
-h4exist 	 vice vaCrCY 

• 	'.. 	 -- 	 -.---. 	

,_•4•_ 

7) 	hi 	
5OuO-3UO 0/ is hereby.  

trasci'd - iJ vted in S •m s. of. f J ce/GHY as 1AE14 on his 

eistIng 	r d ca1C vice vacancy. 

fl) 	
3h scala p ,5UOO-8U0O/ is.horeby •  .• 

tr&sfQrred an 1 ot.d Jn S..1 offjCC/GHY a R1SM on his 

ng 	d r.a1 vic.VaCCY. 

	

.rrbmnda than ,11/LNG j.0 sc1e 	013tJ-U0U/ is heeby 
114t his 

own r<(uet t on h existing pr and 6cale vice vac'c7. 

i) 1rsessiC of earlier orr,ri Biil 

in SC1O ,4507O00/ 	
yDStCd i 	 : - 

s 	s of ice/GHY s R\SM. at h i s own request on his existing 

tXty Qn s1e jcVaCaya 

11) Sri MnaEh Das( 	,i/LO in scale 	45U7OUO/ is hor 

-i Loa° atMPP ns R 0 M4 t bin dwn rucst 
cal  

12.) 	ri 	 (sç) 4 t'CH incal 	550U9000/15 hereby 

	

triorrod 	'osted t LCa8 i 	cxinti 	ay and 

	

scale vic 	N.N.y,/U.iC - transECrred(it 	No13 below). 

i) .  Stri ,T,M,aY,/1:11CR in sCle 	
55U(J9000/ i herey trans- 

'epck] and £sted at LFG as rtg.1'4 on his existing pay and 

scale ViC vaCanCy. 
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PAO 

' Divisional Riiway manager (P), 1 14 'The 
N.F,R1y / Lurnding. 

•Tough çroper channel. 

; 
Sub:- Appeal against transfer and posting order at 

'Ref:- Your office order No. E/39_20-01'4/Ft-Viii(T) 
dated 5,7,2000. 

- I 

2 
• C 1. 0 C 0 0 

DJA. 
(TR) 

- 	 -I- 	 _____ In reference to the aove i w&s asie o carry 
• and posting order from Panthi to DJA on existing pay and scale as 

	

I 	 AS/DJA. 

• II 	That Sir, on this issue T 'like to lay before you the folloing 
• fe! lines to draw your kind attention and iegài. consideration pic•as .  , 

. That Sir g  firstly, I we to let you know that my wife Mrs. Sims, H 
L . 	Chakraborty is a central govt employee (P&T) is working as a clerk at 

pandu post office Guwahati-12 since 1998 after beIng transferred from 
Guwahati-1 (postt;order enclosed) which has already been intimated to 

I , 	you on 12.3,92. (copy nc1osd), In this respect aà per xtnt rules 
vide GM(P)!JLG'8 circular NOe Mi80 516/E/230/6(e)PI 4L dated 1911.71 
the iusband and wife should not be disturbed and he remained at the 

I sano placo. 

• 	• That Sir, 	codiy ny only con Is reading at Maligao Kendiya 
• 	Vidyaiaya in class VI and In the mIddle of. the OO5OtOfl hoi It will be 

possible to make his transfer from Pandu to DJA disturbir0g hie study 
from the very childhood or to stop his study with a loss of one yoar.  

T1at Sir 1  thIrdly 9  my old wIdot mother is remaining with me and 
• off and on she Is to attend at Central Hospitai/MaligaOfl'fr her tat 
merit which Is not possible from stayIng at DJAC 

• 	! That SIr 9  fourthly,.It has been £uruished 	the'list of oTie 

I 

	

	• order that being a Sr. ASM Tam traLsferred to DJI4. out the staff junior 
• to me nas been posted in the GHY area which is not supposed to 08 

	

!.:• 	considered. 	 • 
I t On the above mentIoned reasons I like to pray to your honour 

• to please arrange to scrutiny the case sympathetically and consider my 

1V

X-Ov'areviewing the transfer order issued against mc and arrange for my 
ng 

	

at panduas usual. 	 • 	 - 

•your'favourable action is soliciod. 
 

Dat.d'çiP' '-- 	 Yours 1  faitbfuliy,0 

•. •J-" 	 • 	 4L4 C L&r67yT • 
•); '' 	 • 	 (Suhas Chaabrti 

I • 	• I 	• 	 • 	 • j1 
-j ;;, 	• 	 • 	 ASM/PNO. 	• 

Ill!it  

	

ii 	1 	 • 	 • 
" 	ri)'Sri N,B11DaG AP0/lJL

• 	
for I formation aad necesnary act.oz pl. •' 

	

I /01 	I 	 I 	• 	 I 	 P.,; 

I : 	2)r. DOr/Lt 	. 	 • 
AiMY 	. 	Fr Information and u/a please . 0 	• • 

. ) APO/GHY 

	

	 . 	4 
for information and to wait. Lor sparing iil the 

. 	
• 	reply received. 	 - 

:..Date 	F- 2k 	 • 	• 	
• 

I 	• 	 • 	 I. Sa'Chairaborty). 
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Sir, 
Sub:- Appeil ZAC I I.t t tfl3.iOI' 	nd pOiL1n., cricr it ..J., t 	;ri 

Suhas .htkr tborty, .SM, ?U0. 

Ref:- Your office order No. E i 39-20-3M,}t..Vi1i(T)(it) 
dated 5.7.2000. 

(Ii) My earlier appLiciton dated 27.7.2000. 

Vith due re3pect ana humble submis'3 4 on 	beg to lay before you 
the followthg few Une3 for favour of your kinai consideration please. 

That Sir, T have been transferred from Pandu to DJA as AS?tJri 
the same pay and scale (scale Eso 5000-8000/-)(B.P. Rs. 5900/-) but 

the serial seniority position %Ihich I am compelled to show you for 
my harrasrnont traxfer that In PNO station seniority Sri p.K.Mallick 
le in 1t position wh6 is transferred. from PNO to. NG04 the 2nd SrI 
H.P.Banik remains in the same place; 3rd 1, 3ri. 3uhas Chakraborty 
am trarferrod from pandu to DJA; 1th 3r1 N..KakatI remains in the 
aio place; 5th Sri D,K,Balshya is transferred from pandu to nAA 

3ffiC/ GHY; Oth Sri R.C.Dutta also retaIned at }'NO; 7th Sri. ,0K. 

Tewwt ia working in Central Control/M;1l'Qfl and all are in 3,11110 

scaLe. S0, It Is unfortutv'te how T have got such transfer order 
thongh X am zentor than the above mentioned fourper3ons. 

That Sir, my wife i4rs. :31rnt Chakr:lborty 13 workIng at.Pandu 
poet office under Guw'ih.3.tl Diviolori and a3 per G:4(P)I.4lg3 circular 
iioc MIc 516/E/230/6(C) pil dt. 19.11.71 am. cwt'al govt. ccular 

• 28Q3/7/86-gstt(.) dated 3.4.1986 hb:ind and wife should rcman 
•át sáme stati(in, S 	oUplease consider my case sympathetically--- 
9cfrcular copy enclosed). 	 . 

That Sir, my son is reading in Kandriya Vidy&.aya/ Maigaon 
hose school se3slon 4s going on a'.d it Is very difficult for cay 
on to tako transfer from K.V./aligaofl as there Is no K.V. at DJA, 
md also for your information that no hostel facility is available 

..,tt 14,ai1gaon 

I, 	That Sir my old rother aged 7 years is a cardiac patient 
*ho Is et&ying with me and her tretrnent is going onin Central 
ftospital 1 Nallgaon & Guwahati viedical Collegeo This treatment is 
only possiie in Guwahati only.  

That 	though T  have appealed against my transfer order 
at DJA ofl 277.2000 to DR4(P)/L'4 and copy given to you on that date. 
but T did not got any reply from your end uptil now. Tn thó moan-
affected with viral disease T have fallen sick under aly doctor 
since 1498.2000 to till now. 

Tn view of the above reasons T may hope that you please 
consider my case as early as possible by which T may remain in the 
sarpo station as usuil and oblige me thereby. 

I 	 With regards, 

C 

DM 

' 

4 



F. 	
ager 	ff4-A c . I 

 Q. 
Mal. igaon. 
Guwahatj-73101. 

(Through Proper Channel) 

1 e3pOCted Sir, 

Subject :- 1) Anpeal agairl3t for transfer and Posting 
Order at. DJ. 

2) Non -Payment of Si1ry & Bonus. 

Notthstanding tc the ansterit' of the Chair your hamble 
memorialjst craves leaves of your lines for favour of your due 
consideration azid equitable justice olcise. 

That Sir, interms of DRM(P )/r,iic' s office Order no. E/39-20 
ASM/P VXII(T)/(TR) dated 6/7/2000. I have been aced to transfer 

from Pdu to D3A in my same oay and sne scale (Rg. 5000-8000) 
• 

	

	with a stipulation to carryout the order within 15 days from the 

date of receIpt of above orcr. 

That Sir, in this thove cr1:iection I beg to inform you 

that I have ctthnjtted an appeal on 2 1.7. 2000 addrced to 

DRM/P / W. • Ri y. L umd I ng for r cvi owl nj tlka t r an sf e r or d er i ss u ed 

against me id arrange for my Posting ot  Pjndu indicating my enor- 
mous difficulties a 	barr ies to ti be fcod if 1 an tr..nfer to 

,1 
D3i. a copy of rvAnich is eiclosed for your in.d nerusal. / 

That Sir, I w'uid like to state that my wife is a Central 

Govt. employee under the 	rninistration of Postal and Telegraoh 

organisation is irkinq as a clerk at Pridu Post Office, Guwahatj-J.2, 

In this respect it is a legal tcnnet ever ybod y  wants to remain 

with his fiily and the family environment of his working place 

and 7as convention culminates, normall y in c'rnnloyee is al sD not 

to disturbed by his em1or, more Particu3.r1y, in a socio-weifre 

pattern Public sector like the Railways. 

That Sir, it tuld also not be ai out of Point to mention 
hither to timt my only son Is Prosecuting his studies at Paridu 

Guwbti Coicplex. Now, conseotlent upon my such undesiri.e transfer 
to DJ.. is studies will severaly be genardLEed, for, after 'the 

admisjb10 Period •. would be cmnellej t vacate my.  Rly. quirter 
for such order of transfer. Moreow.r your good conscience would 

also invariably admit that in this Position it could no way be 

•feasible• to get him adadtted in a rzw school in a new place. 

That Sir, my widow moh - r 75 yars old is chronic Patient 
of cardjc troubles and for which rearr)an she ic in nedof 
sttj Mil'iqaon Central, !-Io3oit a]. with short soell of iater.gl s. 
f 	were trzincferred from Pandu Then sh ould comDjctel y remari 

uncared and unattended and, God forbid, sin1Ething U leesent may 
happen at or any moment. 

Con td....... o/ 2 



I 
I .  

- 2- 

	

That Sir, it 	been furnjthd in the ljt of ofjce order 
that being a Sr. ISM I am transferred t) )A out the staff junior 
to me has been nosted in the GHY drea Wiich is not su000sed to 
be considered.  

That Sir, 2s I have .been saf f (,rin -.f from various diseases. 
for a lont time 	as 	r Doctor's advi:s £ h ave renorted sid 

from 14th Aug/2000. SS/Pandu, in vj-w t: smile t another s ivoe 
sent my LPC t DA on 19/8,42000 without 	tr to inform vietim 

as a result I have not getting any sdLry drd 3onus. t the ti 

of Dwgd Puja. For thiv want of rney my fiiiy ud myself dep- 

rived from all kind of :iindu religious rites and haooincss. 

Sincerely spakirig at P.CSCLit my I i.ici.1. cn1it ion i very. 

deplor blc and unmwiigib1 C oL uçle. 

I therefor highly r oque ;Lin t you t h.t you kinil y first 

of all arrange to Pay my silarv and .onus withzut furthr delay 

and also Once again I ould rquet yi) - syrnnthetic honour to loo& 

into my case fvourth1.y arid consider to reviewing the transfer 

order issued against me arid arrange for my Posting at Pridu as 

usual. 

In view of the facts arr3 circumst -lces stated übve, this 
humble 'emoriaJit most huibly Prays thit his fate shall hot he 

burjd in the crannied wall of the di1a-iiatcd house but 

equitable gustice should invari.iuly horJ oy your besingn hands 

nd esteemed notion aiI thcreoy rcdre - ;cH hc trisfcr oti)cr of 

his urifortunte emr,lovee. 

ith Al humility Uri.j  

"DUI S t ui t 1 LE I ., 11 y, 

^A  o"

at   

C 
:N/P a;idu 

* for i. 
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21/10/2000 Ref No 	 I)afr. 	 . 

TO WHQ5 IT MAY CCERN 

This is t certify that Master 
Surnit Chakrbrty en of Shri Suhas 
Chkrbrty is bwnfide student of 
cias VI (Six) in the EessiGn 2000 

2001 of this vidyaiay. 
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; : • . 	 , ; . GO\TNT OF I31-L'R&T SMKiR • . . , 	 . 
MIMS'MY OF RAILWi SIR4IL MAU1ALAYA 

I 	 : 	

(RiULWAYBOM1) 

- 	 1iCLt 	I 	~-r2 NoE(NG)I/2000/TR/17 	, 

]k-1 
The Generai Managers (F) 	 --;-- 	' 	

1 

All Indian Railway$ and  

Sab Pcnothcal transf1ffa 	ocs -i 

I E(NG)IJJ78JTR'85 	In terms of the instrucaons coiflancd in the 
dated 27 4 79 	Mirnstiy's margnaily noted letters, Railway 
2E(Nc3)W18fl R182 	ernp1oyce ho 	cnflvt including 
dated 7 2 0 	1 those who frequently comc into contact with 
3E(G)1I8OtTRI28 /pubiic . d'or contractors/suppi 	required 

dated 	22 8 8O,to b trarsfcrred ery tour yeais For this 
3112 81,' 	19 2 86 purpose,_a comprehensive list of sensitive dsts 

and 16 10 87 	has 	eenulated The thrust of these 

E(NG)I/8/TR/34 	instructions is on transfer from one pkceto 
datd 27 9.89 and 	another. Hov ever, hen transfer of such 

17 11 92 	 employees to a difi'rcnt place is not possible, 

S F..(NG)J1941rP129 	they are to be shifted to a different seat in the 
'4ateçt25.95 	same place to meet 11c rquirerncnt of periodical 
6ENG)Ii96/TRI42 	transfer. 
dated 26.1.1.96. 

1 E(NG)I/O1'RI28 	2 k 1pstructions also est vide this Ministry's 
lefters quoted in the margin that Ticket 

iThiini 'I1 86, 	16 10 87, Che1king stiff 	as also other staff in mass 
UJJice (thL7 88 and 13.4.89. contact areas, detected to be indulging in 

ChrneFal 'I'G)v92frPJ32/ 	ña1practices should be sent on inter-divisional 

JCM(DC) 	dated transfers as a matter of policy Besides, the staff 

O 8 93, 5 5 94 and who have repeatedly figured in substantiated 

29695 	 vigilance cases and where pena1ts have been 

E(NG)1-98tfl/1 1 	imposed, are required to be reviewed at 
dated 30 IC) 98 and tippropnate level and such staff are also to be 

2,11 .9 	
transforredtm int.er-divisioiat haiis; 

e1 '  

p 
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' 	 I 

It has been brought to the notice ohs Mini-try that the extt 
instructions on periodical transfer are being interpreted differently by 
differnt Railwiys. The matler has therefore been considered by th 

• Boar I and the position is ciarified in tht following paragraphs. 

•Th 

.4 

1 

..u . . 

'V 

4. 	The instructions for periodical transfer of Railway employcs 
bver two brOad categories of staff 

(a) The first category includçs staff of the Commercial 

• 	Department (such as 	Commçrcial Supevior, 

	

• 	Encjuiry-cum- Reservation Clerk I Booking Clerks, 

	

• 	Goods Clerks, Parcel Clerks, Ticket Checking staff 
etc.) and 	the staff of the 	Operating 
Dcpartrnenf(SSsISMSJASMS etc.) 

• 	b) In order to avoid large scale disloation in the case 

	

• 	of this category of staiZ periodical transfer ma', d. 
• 	far as possible 	be effected without myolving ,a 

• 	 'ciange of residence of the stnfl. 	concerned, so 
long as the fundamental objectives of such' 
transthrs can be achieved by transferring such staff 
to a difThrcnt location in the same station or to a 
diffetent station in the same urban aggloration. 

(c) However, 	the 	instructions 	regardng 	iiiter- 
• 	• 	• 	dhsiona1Iintcr-railway tnthsfer., f staff detetéd to 

be indulging in maipractices or 	sustantiated. 
i'igilance cases 	shall continue to be frict1y 
complied with  

In The second category, consiing mainly of staff 
:  working in otices such as Pay Bill Sections, Stores 

Offices, Accounts Offices, Fue Scctioiis, MediLal 
Department, etci., who cannot northally be transferred 

• • t another place for reasons like the seliorityunft being• 
different/very small, the ofiió being locaiid etc. a. 

• • chiingc iii scat which will result in change in.the 
• nature of job being performed by -the staft will meet 

	

• 	the requirements of periodical transfer. 	• 

• 	
~ • 'bi the cases of transfers of office bearers of the t4wo reonize4 
Unions o another place outsidc the existing trade Unicin juridiction the 
jjtcoutuined in Raihvay Board's letter No.E(L)61FE1 -43dat 

I. 3L7Jd1 shafl be applicable.. Accordingly, the ptopsed. priodica1 
trMnifcr, if t jnsol'ves change in the trade jnic 	 may 

aflowcd to pend till the next election of the union olhcc bearers subject 
to' the maximum period of one year, provided the transfer is not 

ssitatôd earlier under circumstances indicated in pira 4 (i) (c) above. 

Please jcbowlcdgc receipt. 

6-tzp' c- 

t. 	 r, 

(J S. Gus &in) 
.J)h)t J)jii'ctor ' 

fi 

- 	- 	 •_t 	 - 
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Advoca 	for RcpOfldt(s)' 

- 
2.2.00 	 £4. _ 	 - 

&.LR 	

j 	 4Mue o: thc 
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• . 	 iir G.L. Sangiy1j, 
Administrative Member 

Learned 	counse.[ 	Mr 	13.S'/ 
Basuniatary for the pplican and Mr S. 

icJngupta, ltnirned Ha ilwy Counei ot 

the respondents 

Th 	PPl1c5c1on i.s taken up to 
ciisposaJ. at the admisio 	ir.eLz. 

The 	PpliCant 	is 	a 	Deputy 
Station 	Superjntendetit 	GuWôhtj 
ksiiway Station. H 	was transferred 
from 	Guwahati 	t-o 	Jatinga 	Railway 
Station. 	In this appl1tj 	he hds 
impugned 	the 	transfer 	order 	dated 
2 8.10.1999, Annexure 1. 

Heard 	Mr 	Jiasumatary 	and 	Mr 
Sengupta. 1 am of the view that this 
original app1icat 	is to be dispose 
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of with direction. According to the 

applicant he submitted representation 

dated 5.11.1999. The Divisional Railway 

Manager (P) M.F'. Railway, Lurndjnq, 

communicated to the applicant by letter 

dated 3.12.1999 chat his retenton at 

Guwahati has not been considered by the 

competent authority. and therefore. he 

was to carry out the trana'fer order 

immediately. The applicant further 

aubmitted .representation dated 

2.12.1999. This is pending diaposal of 

the respondents. From the letter, dated 

3.12.1999 mentioned ahov e it. also 

	

pears thai 	.Ii. 	respiideitts did net 

	

on considet 	ne renrusent..iti on ol the 

p1icant. 

In the above circumstances, this 

application 	is 	disposed 	of 	with 

direction to the competent authority 

of the respondents to pass a speaking 

order disposinq of the representation 

datd 5.11.1999 submitted by the 

aPplicant as well as his reoreseutation 

dat d 2.12.1999. ThO applicant sh8ll he 

comtunicated t  a speaking order within 

fcr yfiVC doym item the dtm of rocoipt 
of this order. Till a fresh order is 

I a'iod the opera t ion of I. he Impugned 

ordir dated 211.10.1999 shall be kept In 

abe'ance. - 

Liberty is given to, the app1icot 

to agitate if he is • atil-1 • aggrieved 

wlt i
i the order of he repondonts. 
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